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lf\]TRODUCTION 

!, the Chairperson, Public Accounis Committee (20·i7-18), having been authorisii:d by ·-
:he Committee, do present this Eighty Fiflh Repmt (Sixteemh Lok Sabha) an 'Tribal Sub-
Pi:,m' based an Report No.33 of 2015 of Comptroller and Auditor General of India, Union 
~,oVemm6nt pe_rtaining to the Ministries of Human Resource _Development, Health B, Family _ 

Welfare andAYUSH. 

2. TI1e Report of the Comptroller and Auditor General of India was !a[d on the Tab!e of 

the House on 81h December, 2015. 
' 

3. The Public A.ccommi Committee (2016--17) took_-up the subject for detailed 
examination and report. The Sub-_Cammittee--lV was constituted under.the Convenorship of 
Shri Bhartruhari Mahtab, M.P and Member of PAC that took evidence of the representatives 
of the Mjii.isfries of Human Resource Development, Health & Family Welfare and AYUSH on _ 
the subject at their- sittings hf;ld on 201ft September,_ 2016 and· 5u.. January, -201.7. 
Accordingfy, a draft Report ~s prepared and fina!ized by the-Sub--COmmiltee and placed 
before the Commitlee fur their consideration. · -

4. The Pufllic Accoonts Committee (2017-18) considered and adopted this draft Report 
at their Sittrng trek£ on t31n Oclobior, 2017. Minutes of the sittings are appended to the 

Report.' 

5. For faailty of referenCe and convenierice, -Uie Observations/Recommendations of the 
()ommittee have been primed in bold and form Part II of the Report. -

6-. The Committee WOuld lil<:e to express their thanks tci the representatives of the 
Min!Stries of Human Resow-ce Deve!opment, Health &-family Welfare and AYUSH fur 
tend~ring evidence -be{nre them and furnishing infonnation in connection with the 

examination of the. subject. 

7. Tue Commiflee pta.ce on record their appreciation of the assistance i'endered ta \hem 
in -~e matter by the office of the Comptroller and Auditor Gen_eral of Jmlia. 

-t1EW DELJil; 
4 Ds~mber, 2017 

-'i3 A._qrahayana., 1~ (Saka} 

SHR! MALUKARJUN KHARGE 
Chairpe;son, 

Pub!lc .~c,;,mrls Gommttre-e 



INTRODUCTORY 

REPORT 

PART-I 

· This Report is based on Report No.33 of 2015 of C&AG's Performance 

Audit Report on Tribal Sub-Plan for the year 2011-12 to 2013-14, pertaining tci 

the Ministry of Human Resource Development, -Ministry of Health & Family 

Welfare and Ministry Of AYU.SH. 

2. The Sub-Committee -IV of Public Accounts Committee (2016-17) took up 

the subject foi" detailed examination and took oral evidence of the representatives 

of the Ministries of Human Resource Develo_pment, Ministry of Health & Family 

Welfare and Ministry of· AYUSH and obtained written replies on the· subject 

Based on these oral evidences and written replies; the Sub-Committee exaffiined 

the subject in detail. 

3. The persistence and perpetuation of soi:ro'--E!conomic backwardness .in 

spite of the development efforts had warranted a special and focussed strategy 

and a need for a· separate p61icy instrument for the Scheduled Tribes {STs} to 

enable them to share the benefits of developmental growth· in a more equitable· 

manner. A comprehensive policy of protection, welfare and deve!opment of the 

STs. was prepared by an Expert Committee set up in _1972 which finally gave 

birth to Tribal Sub-Plan for Scheduled Tribes in 1976. The Tribal Sub-Plan (TSP) 

was adopted for the first time ·in ·the Fifth-Five va_ar Plan (1974-79). The priricjpal- · ----

aim of the TSP is to bridge the gap be'.tween the STs and the genera! poj)ulatio"n 

with respect to alt socio-economic development indicators in a tim~ . .bound 

manner. The_Tribal Sub-Plan aims to channe_lize the-flow of outlay and benefits 

from the general ·sectors in the Central Ministries/Departments for the 

development bf STs both in physical and financial terms: 

' 



--------

4. TSP strategy has twin objective, namely, socio-economic deve!Opment of 

Scheduled Tribes and protection of triba!s against exploitation. Guidelines on 

formulation, implementallon_ and monitoring of TSP have heen issued by the 

Planning Commission from time to time to !he States/UTs and Central Ministries 

for the formulation a_nd effective impl"ementation of the TSP. The last revision-·was 

done in .2005, Wi)ich inter-alia suggested _(as per guidelines issued in 2006): 0) 

eannarking of plan funds in propOrtion to the Scheduled Caste (SC) and 

Scheduled Tribe (ST) popul.3.tion both at_ the Central and State levels; (ii) 

Scheduled Caste Sub Plan & Tribal Sub-Plan funds should be non-divertible and. 

non-lapsable; (iii} - designing proper- and appropriate developmental· 

programmes/schemes/activities; (iv) Creation of separate -budget heads/sub_" 

heads for different sectors; and (v) Creation of effective monitoring mech"anism:-

ln 2010, a task force idr::ntified 28 Central Ministries/departments in tanns of their 

obligation to earmark allocation in proportion to the popu!atl.On- of STs. In 

accordallce with these policy guidelines,' 28 Central Ministries/Departments 

allocated f 64399]3.crore as_ TSP fund during 2011-12 to 2013-14. Further, the 

guidelines also provide that the Tribal Welfare Departments will be nodal. 

Departments for the formulation of the TSP in the States. The TSP concept is n6t 

applicable to the tnUa! majority· States where tribals represe!lt more than 60 per 

cent of thS population, since· the Annual Plan in these States!UTs is itself a Tribal-

P!an: 

5. In their Report, Audit has made the following observations on the financial_ 

management of TSP, implementation, monitoring and achievements ofTSP. 



----A----WEAK-F!NANGJAL~AGeMENT O~UN9S-------

6. In their Report, Audit revealed that the strategy for development of STs 

through Tribal S!,Jti-~"'llan included earmarking of Plan funds of Central 

M_inistries/Departme-nts into a separate head of account i.e._ 0796-PJan head 

sirengthening of administrative anangement for implementing and monitoring the 

TSP funds. Audit observed that no segregation of TSP funds under each scheme 

in th6 0796-Plan Head at State/disti:icUblock level was available. ·The DepartiTient-

of School Education & literacy, Oepartnient of Higher Education and Department 

of Health and Family Welfare had not adopted the specified eal1llarking no~s 

i.e. 10.7 %, 7 .5 %, 8.2 % and 2% respectively. There Was short release of TSP 

fum;Js by t13138.05 crore during 2011~ 12 to 2013:14. 

7. Audit also observed that no. segregation of TSP funds and release of TSP-

funds did not synchronise with the allocations made by. the Departments. Audit 

also nOliced that there was incorrect release of TSP funds to tribal majority 

states, where tribals _represent more than 60 per cent of the _population as well cis 
release of TSP funds to non ST populated States- where ST population was NU 

as per Census_ 2011. 

8. - Wllh regard lo earmarking - of Tribaf Sub-Plan funds of central 

Ministries/Departments into a separate head of account and monitoring of ttie 

same, the Department of Schoo! Education & Literacy stated as follows: 

. "Earmarking of central funds is done as per the MHRD's 

Guideline for Implementation of Programme_s and Scheines under 

- Scheduled_ Castes Sub Plan (SCSP) and Tribal Sub Plan (TSP) 

which provides 20% for SC Component and 10.7% for ST 

·component in respect of Department of .School Education & 

Literacy. 



---- ------ ----kl-9F00T to eF1-SHFC-ffle-tlflff{1ffll---ar1d -continuous availability of-

f1md~; for imp!emenlaiion of GSA programme, the central share is 

refeased as ad-hoc instalment (in the beginning of the financial year 

i.e. April-May), balance of the 151 instalment (July-August) and 2nd 

.instalment (October--Noveffiber). The release of central share is . . 
done as per the provisions of General Financial Rule (GFRJ ,!l:nd 

Manual on Firiancial Management and Procurenient (FM&P) of SSA. 

After release of the ad-hoc instalment, the balance of the 1 "1 

instafmetlt and znd instalment are re!e_ased_ after submission _of 

requiw::I documents by States ahd UTs that include provisional UCs, 

expenditure Statement, statement showing the cumulative release of 

State share, statement on s"ettlement of outstanding advances, audit 

report. a;udited utilization certificate and Annexure-lX, XVI and XXV 

of Manual on FM&P. 

The release of state share is ensured by the fact that the 

central share is released only after the commensurate state share is· 

released by the States. The sa"nction letter issued by the 

Department also clearly mentions that the commensurate state 
share has to be released within.one month·from the receipt of central _ 

share. 

- Quarterly meetings of Finance· Controllers (FCs) of state -

Implementing Societies (SISs) are convened by the Department lo 

r'eview fue fin.:incial progress and financial mana~eme_nt. This would, 

noW, also be monitored through the SSA-SHAGUN portal developed 
fo_r online monitoring of SSA. 

4 



-- -~R~.aas:a;htr_~ShiksHa--AbhiyaR::fBMSA} --- --- -- ---
- ' 

Sanction orders explicitly mention the central sh<1re & 

corresponding state_ s,hare to be released immediately by State to 
-

State Jmplementing Agency. The release of funds and utilization is 

also monitored through online Project Monitoring System (PMS) of 

-RMSA. 

Mid Day Meal Scheme (MOM) -

The futidS are earmarked fOr General, Scheduled caste Sub 

Plan (SCSP) & Tribal Sub Plan (TSP) categories in the ratio of 69.10 

%, 20.20 % & 10.70 % respectively aS Per the ·direction ·of !he _ 
erstwhile Pla!lning Commission. The funds are released under Mid 

Day lV!eal Scheme in two instalments in the ratio of 60:40. In order to 

·ensure smooth implementation of the scheme, the 1st insfalment is 

segregated into ad-hoc release al the rate of 25 % of the 1st 

in~nt.-The ad-hoc release is ·made in the month of April without 

inSISflrig for any inform_8tion from the State- Government. The 

b~nce of 1st instalment (35%} is released after receiving 

infoonatio\1 -about the unspent balance from the releases of previous 

year and matching contribution by the State against the .minimum 

mandatory share ·for the sharable components ((.:ooking cost, 

hQrtOrarium .to cobk-cum helpers--& construction_ of kitchen-cum 

stores}. The balance 40% is released after receiving the utilisation 

certificate · for the previous rele"ases, expe"r1ditllr-e statement, 

confi(ming that the state has incurred ·ea% or more expenditure 

against the available fUnds (unspent balailce & releases under ad-

hoc as well as b!3,!ance of 1st instalment). and confirmatiori that the 



--------- --Stato-l'lflB-1:el0aG0~m-mandatory share--a§ainst shar-a~c--
cnmronc,nts." 

' 

To enSure compfiance, the Department further stated as under: 

"It has been emphasized to all States to ensure strict 
compliance on m_aintenance of the separate aCCOuntfrecord!Head for 

lhe funds reGeived and expenditure incurred under TSP from this 

Financial Yeai" itself. wherever possible, but strictly_ from next 

_financial ye8r. This may also be' reflected in the Firial Utilization 

Certificate submitted to tile 'Department. This -would eri8.ble. the_ 

Department to ensure that the expenditure reported under the head 

0796 is actually linked with the flow of benefits to STs.- This would 
also _be monitored through the SSA-SHAGUN p6rtal deV"eloped for_ 

onlin.e monitoring of Sarva Shiksha Abhiyan (SSA). Similarly, for 

other schemes afso, funds are released in proportion to pOpu!alion _ 
. ' - -

_ of STS in respective States.· _ 

The Department of Higher Education stated as under: 

·in Department Of Higher Education funds ai-e -released_ fo 
UGC under General, SC., ST components, which in turn releases 

funds to Central Universities and other institutions, recogni_zE!d under 

2(f} and 1_2B of UGC Act, 1956, under these heads. As such there is 

no question of segregating of JSP funds at State/Dislrict/B!ock 
level." 

During oral evidence the representatives of the Department of Higher 

Education further stated that 

"Higher Education - unlike the other departments is 

insfil.L<tion-centric. \Jl/e have a network of Central Unil.'ersities and 

6 



----- -- olhei:-il+Siii:-bltions. -VIJc.---80--not follow-----6f-We-6o not-release torll'th~e~-

SillteB, primarily to the institutions. In that, there are established 

frameworks for this; of which, the University Grnnls Commission is 

the key but we also -have the All India Council for Technical 
Education as well as the institution. We are now almost enlirelY 

automatized in our financial flows. But those are the flows in which 

the framework is still budgetary and it consists block grants that are . 

released to .. the institutiOns and the _segmentation, which·is part of the 

platl, has been followed. As of now, there is a . very clear 
segmentation of the Tribal S_ub-P!an and it is a part of the Plan.~-

9. The Ministry of Health and Family Welfare have stated that all the 

States/UTs have been directed to report head wise expenditure In FMR for· 

General, SC and ST undedhe National Health Mission (NHM). Further to !,nsure 

proper reporting of expe_nditure under these components undei- the NHM, tbe 
Ministry with support of NlC ·has· developEld Pi°P software that wol.lld help-in 

proposing separate component Wise planning and budgeting for different 

activities. This has been made o!)erational and all future PIPs will be received 

electronically through the PIP software. 

1 O. With regard to release of TSP fund to tribal majority Slates and non--ST 

populated States, the representatives of the Ministry of-AYUSH have stated as 

under: 

_ "The issue here is_ again that tiibal l'Tlajority States do not 

quq.tify under TSP. Somehow this clarity waS ·not ·1here and the 

funds have been -released by two of our Coutlcils to tiibal-ma{ority. 

States. This mistake· is acknowledged and it wm not happen in 

future." 



---+i---lR-<eM'----kl--tl:!S---Aw:m---f:lM\Rg--Of-..,,hoith1G1l-+dc,1u_c..rc><'---l=-::"-·-i-!2-H-H¥1-'..c:,----t-Re-Mln:s-t .. e ~--

of Health & Famity Welfare sl8t8d &s follows: 

"Immunization programme target;; cllildmn which are eiigible 

for iraccinati_on. The supplies are b3sed on the birth cohort in 

Routine Immunization and target beneficiaries in Pulse Polio 
Immunization programme,· irrespective of the fact that the· child 

beforlgs to which category. Thus, the programme addresses the· 

equality issue. Hence, the supplies of the vaccines are based on the _ 

target, so is the operational cost. The Department has never 

recewed any stock out information from the entire country including 

tribal areas. 

~ National Programme For Prevention and Control of 
Cancer, Diabetes, Cardiovascular Disease and Stroke (NPCOCS) 

and National Programme for Health Care for the Elderly {NPHCE) 
' ' 

have been brought under the umbrella of NHM during the F.Y. 2013-

14. 

Full amount was not released for NPHCE and NPCDCS due 

to higb unspent balance in these programmes. However, the savings 

under these programmes under TSP were utilized, for other 

programmes under TSP only. Thus, there was no overall s_hortfa!! in 

utilization of TSP budget under the NHM. • 

B. NON-CREATION OF NON-LAPSABLE CENTRAL POOL OF TSP FUND 

12. Audit, in their Report noted that as per revised guidelines, TSP funds 

remaining unulifized at the end of a financial year may be transferred into a non-· 

· li:l.psa:ble pool of TSP funds and funds from the Non-Lapsable Central Pool of 

TSP fund (NLCPTF) may be allocated to Ministry of Tribal Affairn fo_r 

' 



- , --implernenting-£citemes--G*G!lclsively--fer- develepme!lt of-S¥~rl1e-r-eoommcOO,.-:ilio11 - --. ' . . 

of Inter-Ministerial Committee (2013) also clarified that in case ii: Wqs follnd ·111at 

the_ earmarked funds for TSP in a particular _year was not spent in proporUot1' to 

the share of ST population in the State, it must· be ensured that lhe. gap was 

funded suitably for providing funds to that extend in !he non-!apsab!e pool to be 

administered by _the nodal Ministry Le Ministry of Tribal _Affairs which may in turn, 

allocate the fund~ for implementing schemeS exclusively_ for the benefit _of STs. 

Audit found that NLCPTF · had not beeri fonnulated sci far _and ttius, the concept 

of transfer of unutilised TSP fund to NLCPTF remain a non-starter, indicating · 

inadeqtiate con?l)I on the management of funds by the Departments. Audit 

noticed severat deficiencies in the financial management Of TSP fund$ in_ the 

seri:icted schemes in the states such as non-maintenance of separate account of 

TSP fund, sho!f[delay in release by Central Government/State Government, 

non/under ub1isation of TSP fund etc. 

· 13." When enQui~d as to - why Non-JapsaDle Central Pool" of TSP fund · 
. . . ' 

(NLCPTF) was nCJ!' formulated as given in the TSP guidelines, the Department Of 

School Education & Literacy had stated-that 

·As per the Allocation of Business Rules, 1961 (amended from 

time to time), the Ministry of Tribal Affairs shall be the nodal Ministry 

for overall policy, planning and coordination of programmes of 

devefopment for th€ Scheduled Tribes. Accordingly, the formulation 

of Noo-Lapsable Pool of TSP Fund (NLCPTF) may be explored -by 

Ministry of Tribal Affairs._ This Department·_wiH- extend the ·run 

cooperaI!on in materializing the foITl1ulation Qf NLCPTF .~ 

' 



,. file utill2.ation ol lunUs for lSP are checked before re!easfng 

fur1ttcr grants. Since the u{ilization is complete, no non-lapsab!e pool 

ViaS constilt1ted." 

14. In reply to the query of the Committee as_to how unused TSP funds.are 

surrendered and tracked in the absence of a non-!apsable pool, thEl Departments 

of school Education & UteracY and High Sr Education had. stated that ·the; amount . . . 

released as central sh;ire undef SC component, ST C:Olllponent and General 

ComPo:nent, are Utilfzed for incurring· expe"nditure for impl~mentation of the . 

approved intervention during financial year. The unspent balance as on 1st April 

of the next finclllcial year ls· proporti_onately _divided hetween central share and 

state share as per the existing funding pattern. The unspeJJt balance on 1st April 

is adiusted while releasing the central share during subsequent financial year. 

The unspent_ balance is tO be · used for thEi implementation of approved 

intervention during the next financial year. The Department of Higher Education . 

further stated that UGC has opened separate Bank Accounts for the unutilized 

amount under the head-comes back info the same account 

15. Wlth. r~ard to the current status of Non-lapsable Centra·1 Pool cifi"SP fund 

{NLCPTF}, Departments of School Education & Literacy and Higher_ Educalion 

have stated that rt is for the Ministry of Tribal Affairs to provide information on the 

status of NLCPTF. In this regard, the ·Ministry of Tribal Affairs have stated as 

follows: 

"The issu8 of Non-lapsable pool of funds is being handled by 

NITI Aayog_. {lhe Non-lapsable Pool of Central Resources (NLCPR). 

scheme for North East region was mooted by the Planning 

Commission and approved by the Union Cabinet) 



----!n a-mecling ta!«,fl-by--Principal---SC-eretmy to-Pfirne Mittister-on 

11th November, 2016, the issue was discussed anil NITI Aayog t1as 

been asked to examine, in consultation with relevant Ministries and 

Cabinet Secrntariat, if the allocations under TSP be made non-

lapsab!e, and recommen<! appropriate -action.- This Ministry has 

given its-Suggestions to NIT! Aayog in.this regard," 

During oral -evidence the representatives of the MiniStry of Tribal Affairs 

also stated that lhe Ministry want TSP fund tci be made non-lapsable and have· 

suggE!sted acCOrdingly. 

C. DELAYS IN THE FORMATION OF NODAL UNITS 

16. Audit highlighted that a~_ per the guidelines of Planning Comniission 

(~006}, the TSP was to b·e implemented by .consfitution of dedicated Linit in every 

Ministry/Department. The basic objective of Tribal Sub-Plan was to·channeli;ze 

the flaw of outlays from central Ministries/Departments by earmarking funds for 

the developinellt of Scheduled Tribes in_ the States, at least in proportion to their 

population. However, even th6ugh funds from central level were released under 

bifurcated head Gen/SC/ST to the States and States to_ district implementing 

ag"encies, the accounts for such expenditure was not maintained separately at 

each level. Audit Observed that at the_ grass root level, there was lio proper 

earmarking of TSP funds and hence, no assurance that the final objective Of . . . 
earmarking ~s getting fu!fiHed Could be derived. Though TSP was a planning 

based strategy, allocations or earmarking were not based On bibal specific plans. 

Ministry of Tribal Affairs was neither involved in the annual planning exercise nor 

there were any guidelines detailing the processes for su~\l oversight. As per the 

guideline, a dedicated unit was to be constituted · in every Central 

Ministry/Department as nodal uni! foi- formulation arid impfementatlon of TSP. 

H 



/lsudit -notired that there-\VeFB-EiclBys-----ffl-formation of--110dal - -~1rffi·,.;---i-R------1-FK,-

Minislries/Departments. 

17. On enquiry regarding the reasons bet1ind the non-c!'ealion of 11ocia! unit in 

the Ministries/Departments for formulation and implementation of TSP, the 

Departments of S.choo! Education and Literacy stated as under: -

~As per the Allocation of Business Rules, 1961 (amended from 

time to time), fhe Ministry of Tribal Affairs s_hall be the nodal Ministry 

for overall policy, planning and coordination of programmes. of 

development for the Scheduled Tribes. ·A dedicated Unit (SC/ST 

Cell) exists in the MHRD to formulate and imp[ement Tribal Sub 
Plan.~ 

The Department of- Higher Education stated as follows: 

"There is a dedicated nodal unit viz. SC/ST ce!J functioning in 

the Minisby of HRD. Besides, the ·various bodies also have a nodal 

setup viz. UGC vide Order dated 26.12.2013 _had constituted_ a 

separate nodal committee to oversee the implemenla(ion_ of TSP· 

component in various Schemes being implemented by them. AICTE 

has setup a monit_oring committee On 20.1.2016 to oversee the 
imp!eme_ntation of TSP guidelines and for formulation of -new 

schemes to implement the TSP norms." 

· The Ministry of Tribal Affairs statE!d as under; 

'The information has been sought from concerned Central 

Minlsbies / Departments. As soon as replies from concerned Central 

Ministries/ Departments are receiVed, the Hon'ble Committee will be 

_apprised. In a meeting of_socia! sector M_inistlies held on 11.1.2017 
in NJTI Aayog, it was suggested that the TSP Ministries/Departments 



-~,•111:1~t!W-sCt up-meiflfkiring -units and- inElieatc---State--specif-io alloGati?n 

and releaSe for the vulnerable sections separately under centrally·· 

sponsored schemes and central Sector Scheines.n 

D. POOR MANAGEMENT OF PROGRAMMES UNDER TSP 

18. Audit pomted out that in Sarva Shiksha Abhiyan (SSA), implemented by 

-lhe Department of school Education and Literacy there were inter-alia shortfall in ' 

establishment of Kastuiba Gandhi Ba!ika Vidhyalaya (KGBV); non establishment_ 

and non-functkming of 'Model Cluster SChool for Girls' due to non allocation of . . . 

funds; lack of basic·amenities and fad!ilies noticed in Manipur, J&K and Gujarat; 

school uniform had not !;ieerl - distributed as per norms in the state of. 

Maharash~. ChtiattiSgarh, Jharkhand, J&K, Assam and Andhra · Pradesh; 
· deficien~es noticed in appointment of local tanguage native teachers a·nd non 

availability at_ text books -in the state of.- Madhya Pradesh, Jharkhand, 

Chhattisgarh, Gujarat, Assam, Maharashtra ~md J&K; and shortage of teachers 

a[so noticed irl the state of Chh3ttisgarh, G~jarat and Assam. 

19. With reg3(d to shortfall. in establishment of KGBV, _the Department· h8s 

stated that in respect of the State of Gujarat, the State has c!ari(ied that all 89 

KGBVs are operationa! in their own building: In the ca_se of the KG_BV in bahod-

Khangela block, initially, the classroom and dining hall were utilized for teaching . . . 
purpose and the two dormitories were -utilized as hos~e! during night. Now, an 

additional facility for the haste! has been provided by the ·state. This h"as made 

separate space available for classroom· as well as_ hostel. - In the case of 

·Maharashtra. SSA, the Department. has stated ·that there· Ere 43 Educalion-311y 

Backward B!ocics {EBBs) located in 10 districts of Maharashtra. As per the 

pr'ovisions of the Scheme, 43 KGBVs ha Ve been sanctioned in these EBBs. the 

remaining 25 districts of Maharashtra do not fulfil the criteria for eptab!ishing the 

KGBVs. In respect of Doongi, Rajouli, Jammu and Kashmir, -~e State has 

B 



reported that'the classes are held in_lhe KGBV owned building, but the s_tudents 

stay in rented accommodation. The building is free from encroachment. The 

· construction of the KGBV would be completed once adequate funds became 

available. The KGBV under construction at Doongi, Rajouri has become 

operational and is being run in the rented building -where the hostel is available. 

·The Departmenf has further stated that despite repeated written reminders for 

providing a compliance report, nci reply ha_s been received from J&K, SSA.so far. 

20. With regard to non establishment and non-functioning of 'Model ouster· . . 
School_ for Girls', the Department has stated that the National Programme for 

Ediication of Girts at Elementary Level (NPEGEL) Scheme was discontinued 

w.e.f. 01.04.2014 and the unspent balance lying With the States and UTs in their" 

·NPEGEL account wou!d be utilized for implementing the approved interventions _ 

under SSA. The necessary instruction . in this regard is being issued in-

consultation Internal Finance Division, MHRD, 

21. With regard.to lack of_ basic amenities and faC1Tliies, non distribution of 
School uniforms, exclusion issues of ST students and shqrtage of teachers, the 

Department has. stafeid that Madhya Pradesh, SSA is trying to fulfil the vacant" 

post of teachers by. qualified residents and teacher"S and have beien instructed to 

use local language wtii!e teaching to bridge learning gaps in primary classes 

(Class I & 11). ~dhya Pradesh, SSA has also stated that th~re is_ no shortage of 

text books· in schools for tribal _areas. -The- Department also stated· that 

Maharashtra, SSA has developed multi-lingLJal books for Tribal students. These 

books· are ·developed in ten different tribal languag~. Tribal teachers ai-e also 

pWvided teachers guide in different tribal language from 2015-16. Maharashtra 

has i11itiated t[) develop DO titles in current year 2016-17. Maharashtra, SSA_has 

aiso issued instructions to an Education Officer, Dhu!e · & Nand.ubar to enquire · 
i;rtn the m;:rtter of r1on diti'.flbution of school unlfonns. The report is awaited. "fhe 

•:eµ8rirl1'"1l'. h~s .}"\f;\:c..S '.'1s\ cbspils repeat0d reminders to concerned States to 



__ ,rovide.......a compliance ~epoti,- no -i:eply-b@ve bee!+---+@('.,eiVed-------6e--far, ---BesiaeS 

Madhya Pradesh and Maharashtra. 

22. Audit also highlighted that in the National Programme of Mid-day Meal 

{NPMDM), it was, inter alia, found that in the test checked districts in eight states, 

the Anntial Work Plan & Budget were neither prepared with aggregated data 

rrom .scho"o!S/b!_ocks nor there were any special plan or projects for ST students; 

non-availability of kitchen sheds, incomplete infrastructure in kilcheil, inadequate 

kitchen devices and insufficient drinking water, the children were exposed to 
heilltll ha2ards·as the meals were beirig prepared and se~ed in open-~nd un-
hygiesiic conditions; the grievance redressal mechanism was found to be non-

existent/deficient in seven Slates i.e. J&K, Gujarat, Andhra_-Pradesh, Kamataka, -

West Bengal, Maharashtra, Madhya Pradesh and Tamil Nadu; and Audit noticed 

that supply of food grains, cook_ing cosi and utilisation of funds for MOM was riot 
found to be sufficient and regular to meet the needs of the children in the 

selected states of Chhattisgarh, Assam, Andhra Pradesh, Rajasthan, · West 

Bengal and Tripura. 

23. · The representatives of the Department of School Education & Literary 

replied as_ under: 

"The - releases under MOMS correspond to_ the minimum 

mandatory 10:7 percent prescribed of BE for TSP by the erstwhi!e · 

Planning Commission. The sanction orders for release of TSP or ;:my 

Other category of central assistance mentions that the funds should 

be utilised for that purpose only and ·separate atid j:lrOp,;!r account of 

the funds received under TSP. The schools ,have popu!ati1;m of al!_ 

categories of children i.e. General, SC.& ST and Mid Day-Meal is 

provided to al! students on school days irrespective of their caste. 



1-lowever, MDM D!Y]sio_!LWi!IJpJ!ow n!I the instiuc!ion5 of aUaifBs-Ancl 
wf19n received.· 

NJ States/UTs haltc set up Public Grievance Redress81 

mechanism under Mid day Meal Scheme. The States have installed 
toll free·no. at State, Dislrict/_Block levels for receiving complaints on 

the implementation of Mid Day Meaf Scheme. Complaint B~xes have 

also beerJ installed by some States in the schools for submission of 
grie\/allces. Public hearings are also organised in States for 

grievance redressa/. Prompt action is also taken by this Department 

on ffie complalnts received through. media/ne.vspapers, RT/ 

applications etc." 

24. Audit also nn!.ed that Information, Education & Communicalion. (IEC) key 

activities under -the health schemes i.e. NPCDCS and NPHCE were not carried 

out for the benefit oftfle tribal people during the period 2011-12 to 2013-14. Audit 

further noted that fhe TSP fund had been amalgamated ·with other funds and no 

segregation was a:vai1able at the state level. In the National Programme for. 

Prevenlio_n and Comrol of the Cancer, Diabetes, Cardiovascular Diseases & 

Stroke (NPCDCS) being implemented by the Ministry of Health and Family 

Welfare there wera oon conduct of behavior ahd life style changes aciivitieS; non 

screening · of persot1S for early diagnosis; treatment facilities not provided; 

deficiency in training activities; non-establishment of TElrtiary Cancer· Centres 

(lCCs); Infant diseases 8'tc. in· National Programme ror Health Care for the 

Eiderly (NPHCE) there were non conducting of IEC and mass _me_di?. acfu>!ties; 

no health facilities prOll\tled; deficiencies in training activities were pointed out by 

the Aucf1t. In Immunisation there were less control over Infant diseases, shortfall 

in targets and c1chievements, deficiencies in check-ups & distribution of !FA· 

·1:ab!iats to pregnant women and shortfall in training etc. On Infrastructure. 

Maintenance Scheme (IMS) ·there were inadequate infrastructures, shortage of 



--:--- , __ _ h e..,JU+ ..... fatci lit¥,-------t:I 01+ a vai!abil it y --of........!Jf,,WGs.----;€1efiGi e ncics--ttt- bfisie----train i Flg----Kl r 
ANM/LHV~/MPWs (Male) etc. In Flexible Poot fol' State Programme 

Implementation. Plan (FPSPIP) ·and Reproductive Child f:-1-ea_!th Flexible Pool 

(RCHFP) there wen~_ inadequate maternal health facilities, lack of child health 

facilities,- ina_dequate training for family planning and non conducting of ARSH 

activities etc.. 

25._ -During oral evidence, the Committee highlig_hted shortfalls in .the 

implementation of N_ational 1;1ealth Mis.sion (NHM)" and raised cohcernS o_n 

matters like non-availability of basic health care facilities, primary health care _ 

centres_, shortage of d_octors and nurses in the feniOt~ areas, i~accessibilify t; 
basic/first ai_ds in the far-flung areas etc. and desired to be apprised_ of the 

measures undertaken by the Miriistry of HeaUh and Family Weffare to resolve the 

shorffalls and ensure that the tribal population, especiaJ(y in the_remote areas Gan 

avail basic medical assistance under NHM. 

26. _ With regard to the efforts towards addressing· the COncems pointed out by 

the_ Committee, -the representatives of the Ministry of Health and Family Welfare 

stated as under. 

We made sure that we had 18.4 districts identified in the 

country which had a !ow percentile ·of health indicators. But for tribal 

population we said that any district which has' a lower average than 

the State will be selected for this and lhey are known as the high 

priority disiricts and what we do with the high priority districts is that 

.we allocate 30 per cent additional resources to those -districts so that 

infi:a~cture can come up. We have also, under the National Health 

Mission, taken special care to relax norms. For example, for a_sub-

cemre, the Standard nonn is 5000 population, but for a tribal area it 

is 3000; for n PHC it is 30000 for a normal area; it is 20000 for the 
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tlOOOO for a fl ibal popuiation. 

Many States have ·come· up with innovations. For example, 

Chhattisgarh realise thaf in a fat-flung area, it was extremely dtfficult 

to get any doctor to serve in the PHC. They have said now that a 

doctor who gets· posted lo PHC goes there for two years_ arid his 

appointment order says (hat on this· date, he stands reneved_ to a 

particular post which is his choice post. - That is the incentive they· 

are giving. We ha.Ve alr8adY put in aii incentive _'that we will -~iVe 

incentive of 30 pei" cent in PG examinatiorl if they go to rural areaS. 

We have now introduced a time to care approach where we 

have told the States that if a person is unable to reach a health 

facillty, if he "'!:alks for half an hour, the State is eRtitled to additional 

infrastructure. For such areas we have removed all _population norms· 

and taken a time. to care approach_ Mciny States have re'sponded 

well in this, there are other States which have not responded so well. 

This inequity, particularly in the"hea\lh sector;wm continue becal!se.· 
there are inter-State disparities, inter-State ine"quities and intra-State 

inequities. We are trying to address this by identifying these 184 odd 

districts. I will give you another example as to how we are catering to 

thls -and hciw the expenditure has gone up in the tribal areas. It was 

a difficult job to get a specialist in any of the tribal areas and the. 

States were finding it very difficult to recruit on contractual basis. We 

. had il meeting with the States and we look a decision that for_ such · 

areas there will be no cap on the inotley to be paid to the sPecialist if 
he is recruited. It could be Z 1 !_akh or it could be Z 2 lakh." 



-. -------fi..-- wgAf{ MONl+ORIN~CHANISM 

Z/. The TSP guideline envisaged that central Ministries/Depmtments would be 

responsible for monitoring compliance wiH1 -TSP corrf~-onent of Centrc1lly 

Sponsored Schemes. The Planning CommiSsfon was to monitor the progress· of 

TSP -at the time of hart' yearly and annual pe1fonnance reviews cif the 

Ministries/De!)artments. The _nodal dedicated unit of the respective Ministry was 

to ensure that funds were re!eaSed to the concerned imp!emerlting agency tiIT\ery 

which in turn 'Nil.S to release funds to their field level implementing agencies. 

Dissemination of information to STs about the schemes/programmes· a\/ai!ab!e_ 

for their development was the responsibililY of.the nodal dedicated unit of STs in 

the Ministries. The dedicated.units were also to ensure follow up of the schemes 

implemented and maintenance of proper records on assets created under TSP in 

the- Ministry: Audit observed that non-functfonal dedicated TSP unit and non-

monitoring of Quarterly· Progress Report ·by Planning Commission and non-

fonnation of Nodal Unit in the Ministry of Tribal Affairs ;3.nd Ministry of Health &· 

-Family Welfare. It also noticed non-establishment ~f Sub Plan Research Centre 

and_ non-formation of Scheduled· Tribe Education Management lnfonnation 

System {SEMIS) in the Ministry of Human Reg,ource Development. 

·2s. With regard to non-Pfeparation of Annual Plans the Ministry of Tribal 

Affairs have stated as fo!lows:-

"There was no direct involvement of Ministry of Tribal Affairs 

{Mo TA) in preparation in the preparation of Annual Plans of Central 

Ministries / Departments, as AllocaUon of_ BuSin"esS Rules, 1961 
provided that, "in regard to sectoral _programmes and schemes of 

development_ of these _communities policy, planning, monitoring, 

evaluation etc. as a!so their COordination will be the responsibility of 

the concerned Central Ministries/ Departments, Slate Governmenfo 



-----SacnedWCU!rimiGn Territoi:y--l\Qmifliskc'IB~MB+/-'c-Fl«<:~;,Pc,'i-~2R~-::~-

a list of tribal majority distric.:ls, and also·irie11titiml l1'.°::vr.,! J~Jf<ient g2.1<i: 

for prioritizing interventions of line Ministries. 

Cons€qu8nt upon the mandate for monitoring of ·rsP by thie 

Ministry, the monitoring of TSP -will be done through online 

·monitoring system. The reports wiil provide inputs for annual plans of 

the TSP Ministries/ Departmenls." 

29. With regard to the plan of action to improve the monitoring of expenditure 

of TSP fund and output against budget provisions, th8 M[nisky of Tribal Affail"S·_ 

stated that 

"In a meeting of social Sector Ministries held on 11.1.2017 in 

Nm Aayog, it was suggested that the TSP Ministries/Departments 

should set up monitoring units and indicate State-specific allocation 

and release for the vulnerable sections_ separately under centrally 

sponsored schemes and Central Sector Schemes. This would 
• 

· factTrtate noda! MinistriesJDepartments for better monitoring of 

eXpenditure, output and outcome against budget piovisions made 

for the weaker sections. 

PMO has taken a decision that monitoring of TSP of Central 

Ministries / DepEirtments will be done- by Ministry of Tribal Affairs.· 

Accordingly, the Ministry of Tribal Affairs is in the process of 

deW!!oping an online monitoring system for m_oniiofing of TSP of 

Central Ministries/ Departments. This will, inter -.a!ia, encompass: 

~ Monitoring of allocations. 

• Monitoring of expenditure vis-a-vis a!locations . 

. 



--, ---'-;----l\/lGRitming of -physica!---perfom1ance te-assess----t-r-eview -Output / 
Achievement againsi physical targets ·Le. scheme-wise 

performance of each Ministry/ Department. 

~ Outcome monitoring in·the intermediate term and loii.g fenn for 

each Ministry I Department, scheme-wise. Overall Monitoring. 

will be quarterly, haff-yea"r[y and annual basis. 

As per the monitoring system, implementing agemcies (Central 

Mlriisbies / Departments) :ilre- to report their performance by 15th- of 
the month following the quarter I financial yeac. Ministry of ·Trit:,al-

Affairs is to assess and ·reView both financial 8nd physical 
performance on the basis of th8 qu_arterly / annu_al performance by 
the central Ministries / Departments and publicize the review report 

by 25th of the -month followin_g the quarter/ financ!al year. Ministry/ 

Department-wise performance wm also be reviewed On a half yearly 

baslS jointly by Ministry of Tribal Affairs and NIT! Aayog." 

The Department of Higher Education stated as follows: 

·All schemes ending on 31s1 March 2017 are be!ng eVa!uated 

by third parties. Based .on their recommendations, action would be -

taken to further strengthen the scheme implementation.· 

The Department of School Education & Literacy stated-~1.s ·under: 

"To ensure effective impletllentation of -schemes, there are 

robust monitoring systems in place which includes an 8.nnual audit 

by independent Chartered Accountants empanelled with the 

Comptrol!er and Auditor General (GAG) of India, a regular GAG 
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Educational_ Management lnfom1ation f~ystern (i'::MIS) and reyular 

m,:,..etings with State ·officials arc ui;.io held to ensi.lre· effective 

implementation of the programn'le. ·rhe quart~rly meeting Financo 

Controllers (FCs) of State Implementing- Societies (S1Ss) are 

convened by th8 Department to review the financial progress and 

financial management. -A Manual on Financial Management and 

Procurement also assists states in streamlining implementation and 

financial management.~ 



PAR'F-11 

OBSERVATIONS/RECOMMENDATIONS 

On perusal of the Audit Report, oral evidence tendered and written 
replies/submissions furnished by the Ministries of Tribal Affairs, Health and 
Family Welfare, AYUSH arid Departments of School EducatiOn & Literacy 
and Higher Education, the Committee· find a number of 
shortcomings/discrepancies in the implementation of Tribal Sub-Plan (fSP) 
like non-adoption of specific nonns for e_armarkl~g and release of TSP 
funds, non--creation of a non-lapsable peril for TSP funds, weak 
management of programmes under TSP, delays· and non-formu_lation of 
nodal units, deficient monitoring system,· non-imJ)lementatiol1. of ) 
Information· Education .ind· Communication Programmes for the benefit of 
the tribal people, incorrect relea$e of TSP fund to the trib3.I majority states 
whirih do not qualify under TSP etc. Based on these findings~ the 
Committee have given their considered opinion in the succeeding 

_ Paragraphs for effective implementation of the Tribal Sub-Plan. 

1. BETIER ANANCIAL MANAGEMENT 

The_ strategy for development of STs through TSP inCludes 
earmarkinQ·of Pfan funds of Central Ministries/Oepartments into a separate 
head of acCoua,t to strengthen the adlJlinistrative arrangements for proper 
utilisation and monitOring of the TSP funds. Hc;iWever, the C.i:,mmittee find 
t;hat there has been no segregation of TSP funds under a separate Head at 

- State/DistrictlBiock level. The Department of Secondary Education & 
Literacy h~ written to all States/ UTs for sbict compliance on inaintenance 
of separate account/record/Head for the _funds received and E!xpenditure 
incurred under TSP from the Financial Year 2016-17 wherever possible, and· 
striCtly .from lfte next financial -Year _I.e. 20'17-18 and reflected in the Fin_al 
Utilization Certificate submitted to the Deparlment. The Committee, opinin~ 
that such _instructions should have been- issued much ·-earlier to the 
States/UTs, re.commended that the Department should now take a more 
proactive approach in monitoring and keeping track of fund utilisation and 
progress in the implementation of the Scheme so as to ensure efficient and 
timely achievement of targets set under the plan. The Committee further 
recommend 1hat strict adherence to earmarking of funds into separate 
head at every f:evel be made mandatory for release of funds. 



... - ,------
%, m1eosrnoN OF PENALTLUPON ERRIN~ OFFICI/\L!i 

"i't1e ·committee are deeply concerned to note that TSP funds l1il.vf., 
been released even to non.tribal populated States alongwith tribal majorff:,• 
States in violation of TSP guidelines. The Ministry of AYUsli have admit1:(~tl 
to the incorrect release of funds due to lack of clarity a"nd have assured to 
avoid such lapses in future. The Committee are surprised that lack of_ 
clarity and co-ordination between- the Ministry of Tribal Affairs and Ministry 
of AYUSH has resulted in inaj)propriate calculation of the percentag·e of· 
tribal population in a State, tribal concentrated districts, etc. leading to 
incorrect release of .funds. While expressing their serious displeasure over 
the ·state of. affairs·, the Committee exhort the Ministries concerned to 
-improve upon th8ir coordination and information showing mechanism and 
take .recourse to ·.all precautionary and corrective/remedial measures 
including imposition of_ penalty upon the erring officials and recovery of 
incorrecUy released funds so as to obviate recurrence of such -
lapses/mistakes. 

3. CREATION OF A NON-LAPSABLE POOL FOR TSP FUND 

The Committee note that despite the _revised TSP guidE!lines and the 
recommendations of the Inter.Ministerial Committee to transfer unutilized 
TSP- funds at. the end of a financial _year into a non-lapsable pool of TSP 
fund and allocation of proportionate _funds from tile Non-Lapsable Central 
Pool of TSP fund (NLCPTF) to the · Ministry of Tribal Affairs for 
implementing schemes exClusively meant for development of STs, such a 
modality haS not been. devised till date. Th~_ Ministry of Tribal Affairs have 
infonned that the issue ci_f Non-lapsable pool of funds is being handled by 
NITl Aayog in coilsultation with the Ministries concerned. The Ministry have· 
simultaneously advocated the creation of a non-lapsable pool for TSP fund. 
The Committee are also of the considered opinion that concerted efforts 
should be made towards optim_al utilisation of the allocated TSP fund 
within the given financial year and Non-lapsable pool f(?r TSP fund be 
created at the earliest to pool funds that could not be utilized due to 
unforeseen eventualities and uilavoldable -circumstances, within the 
Specific time period. 

" 



The Committee, note that full amount was not released-for National 
Programme fol' Mealth Care for the· Elderly (NPHCE)" and National 
Programme For Prevention and Control of Cancer, Diab:efes, 
Cardiovascular Disease and Stroke (NPCDCS) due to high unspent balance 
in these programmes under TSP. The Committee find that, in the case of 
NPHCE, t_here was lack of health care a_nd t_ralniOg facilities and the Ministry 
of Hei:ilth and Family Welfare have not com:luCte.d IEC and mass media 
activities to inform the elders of different health risks and_ treabnents. In the 
Case of NPCOCS, there was lack of aCtivities for behaviour and life ·style 
changes, non screening of -persons for early diagnosis, deficiency in 
ti'eabnent faCllities and training activities, non-establishment of Tertiary_ 
Cancer Centres .(TCCs); deficient treatment for Infant diseases etc. ThEl 
Committee are of the view that -had the Ministry -of Health and Family 
Welfare formulated a comprehensive plan to spend the allocated fund 
under _these programmes and· diversify the expenditure on IEC activities, 

. training and health centres, health counselling camps, sCreening and 
health check-.-ups, etc., there WOL!ld not ha\fe-been any un_spent balance of 
funds, and more importantly, th~Se programmes would have·achieved their·-
go_als. Jh8 Committee, therefore recommend ·that hence forth, while 
fonnulating a con:iprehensive plan for the lmplementati~n of _these· 
programmes, the _Ministry of Health and Family Welfare.should_ tak~ ilito 
consideration IEC activities for widening the reach of these programmes-
through awareness, training_s ar:id heal_th counselling, health centres -and -
innovative and interactive activities etc._ so as to ensure effective and -
efficient utilization Or 'the al!Ocated funds under NP.HCE and NPCDCS for 
betteirnent"Ofthe intended beneficiaries. 

5. CREATION OF NODAL UNITS AT THE STATE/DISTRICT LEVEL 

As regards creation of no?al units for the implementation of TSP, by 
. the Ministries/ Departments concerned, the Committee note that· the 
Deparbnents of School Education & Literacy and Higher Education have a. 
dedicated Unit (SCfST _Cell) to fonnulate and imple(!lent Tribal Sub Plan 
under fhe Ministry of Human Resource Development. Both the Departments 
haVe stated that as per the Allocation·of Business Rules, 1961 (amended· 
from time· to time), the Ministry of Tribal Affairs is the ·nodal Ministry for_ 
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ovoral-l----j3e!is-y,--plan-Ring an8----Goordinatio!l---O-f- p:cog1aromes of developm.01~l: 
for the Schedu[ed Tribes. The _Committee furth(!f note that l'-!!Tf Aayog hacf 
suggested that the TSP Ministries/Departmeufu sholfld set up ntonitoring 
unit."> and indicate State-specific allocation and rele_ase for the vulnerab[P. 
sections separately under centrally sponsored schemes ancl Central Sector 
Sch1Jmes. However, informatiOn regarding th:e creation ot nodal ·units at the" 
State and District.level is awaited from the concerned States/Disbict. The 
Committee, rec.Ommend .that all Ministries/Departrnents ~oncemed· should 
set up their own dedicated nodal units to ensure effective monitoring of 
Tribal Sub P(an at the implementation stage. Th0 Committee further 
recommend that the Ministry of Tribal Affajm issue instructions _ to all 
States to ensure timely formation of nodal_ untts at the State and District 
levels and consider withholding release of TSP, funds to thOse States wh_ich 
have not created the nodal units. 

6. CENTRAL NODAL UNIT FOR OVERVIEW 

- The Committee note that as per the guidelines of Planning 
Commission (2.006), TSP · was to be implemented by constitution of 
dedicated unit in every Ministry/Department The Committe!;!, .however, note 
that that there. _were· ·delays in formation of -nodal units in the 
Ministries/Departments. Moreover, the Ministry of Tribal Affairs was neither 
involved in the annual planning exercise nor were there any' guidelines 
detailing the processes for an oversight As the basic objective of Tribal 
Sub-Plan is to channelize · the flow of outlays from centra1·· 
Ministries/Departments by earmarking fu1_1ds for the development of 
Scheduled Tribes in the States, at least in proportion to their population; 
the Committee are of the view that a central unit for oversight is an 
absolute necessity.- The Committee, therefore, recommend that as 
suggested by Nm Aayog, the Mini~try of Tribal Affair,; ·should crec1te a· 
central nod<!-1 tUllt for oversight so _as to faci(ifate better c_o-ordination and 
efficient implementation of TSP through an online monitoring system: 
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., 
' . MAIN~ -OF----f.XPENDFRJRe-----AGCOU~FF-S !:!1':1.DER----sEPARATE 

HEADS 

The Commiltee find that eve11 though funds from the Central 
Government were released under trifurcated head Gen/SC/ST to ti1e States 
and from States to Dlsll'ict implementing agencies, the_ accounts for such 
expenditure have not been maintained separately at each level. Also there 
is_ no proper earmarking of TSP_ funds at the . grass root level and 
allocations of funds _have 'not been based on tribal specific plans. The 
Committee find ·it absurd that expenditure of funds released under three 
heads namely, Gen!SC/ST are not earmarked under separate head of 
accounts. Sin-ce funds re.leased under TSP are meant exclusively for the 
tribals, it is pui'Suant to maintain separate expenditure account for each 
category which would enable the Ministry to keep track of the expenditure, 
targ8tsf· achievements and effective implementation of the TSP Scheme. 
The Committee therefore exhort the Min.istry to impress upOn all States arid 
District imp!ementing agencies to stricUy adhere to maintenance . of 
separate expenditure accounts and submit UCs unde_r separate heads. The 
Committee further recommend that the Ministry review the·TSP strategy to 
ensure that funds allocated are not diverted elsewhere and expenditure 
reported are liltked with actual accrual of benefits to ST s. 

8. PENALISING NON-COMPLIANT STATES/DISTRICTS 

The Committee find various deficiencies in the implementation of 
Sarva Shiksha Abhiyan (SSA) under TSP which inter..alia include shortfall 
in establishment of Kasturba Gandh_i Balika Vidhyala:yas (KGBVs); non 
establishment and non-functioning of 'Model Cluster Schools _for Girls': 
lack of basic amenities and facilities; non distritmfion of school uniforms 
as per norms; deficiericies in appoinbne_nt of _local _lai:iguage native 
teachers and _non availability of text books and shortage of teachers. The 
Department of School Education & Literacy has C:1a·rified that beside the 
States of Madhya Pradesh and Maharashtra, other States concerned havE! 
not provided a compliance report despite repeated i"eminders. Taking 
serious note of the brazen negligence towards efficient implementation of 
SSA at the state and District levels, _the Committee, recommend that the 
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-rnamslry L."lke a more· pro--a1,fivo----approach by ·imposing a dead!ine-------f0f----, 
lmplomenl:.:tion and target achievement, set a minimum standard/qualily of 
·infrostructurn and penallze the non,compliant States by withholding central 
:,hare of funds. The Committee further rel,!ommend _that the Ministry 
conduct or11ine inspections apart from periodical on the spot inspections/ 
ve1ifications to _ensure proper implementation of prOgi-ammes as per SSA 

guidelinesinorms. 

9. INCLUSIVE ONLINE MONITORING SYSTEM 

The _Committee note that monitoring of TSP of Central 
Ministries/Departments would be by the Ministry of Tribal Affairs ·and 
accordingly- the Ministry is developing an online monitoring system for 
Central Ministries/ Departments. The system Would enCompass mo~itOring 
of fund allocjltions and expenditure and achievement of physical targets 
i.e. _scheme-wise performance of each Ministry/Deparbnent. The Committee 
are of the view that in order to ensure imple_mentation of. programmes 
under TSP as per. guidelines and also to ensure_ flow of benefits to the 
tribals, It is imperative for nodal units at the CeDtral level as well as the 
State leve! to have real time information sharing system. The Committee 
are also of the view that online monitoring system. only at ·the Central 
Ministries/Departments would-be incomplete and ineffective as the Ministry 
is unable to gain/collect/gather information on the actual needs of the 
tribals at the g"rass root level. The Committee, the'refOre, recommend thiit 
nodal units at the State level as well as District level be included in the 
online monitoring systerri being developed by the Ministry_ at the earliesl 
The Committee desire to be_ apprised of the status·-report in this regard 
within six months of the presentation of this report .. 

10. COMPREHENSIVE APPROACH IN THE IMPLEMENTATION OF NHM 

-The Committee find a number of deficiencieij In the implementation of 
National Health Mission {NHM) like non-availability or·basic health care 
facilities, primary health care centres, ·-shortage of doctors and nurseS in 
the i·emot.e areas, inaccessibility to basic/first aids in the far-flung areas 
etc.. The CommiUee also note that the Ministry of Health and Family Welfare 
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1----------am-undcttaltiag--innev-ative- Conee-pts------li-ke-ineentivm.-to- attract-cto~~,~111---
nurues,_·providing mobile vans in remote areas etc:. to ensure basic medical 
accessibility in remote areas. While appreciating th.e initiatives being taken 
by_ the Ministry, the Committeta stress that funds allocated for progiammes 
under _NHM he streamlined and utilized, keeping in mind, the varied needs 
Of the beneficiaries in order to ensure a more comprehensive approach_ ill -
the implementation of NHM. The Committee, further recommend that in 
addition ·to the remedial measures, the Ministry Shi:mld also focus· .On 

-_ p{eventive/pl"ec.iutionari measures and undertake IEC _activities to edllcate 
the.tribal popul~tion on healthy living habits, benefits of sanitation, tiaininQ 
for basic first aid treatments, etc. 

11. STRENGTHENING THE IMPLEMENTATION OF MDMs 

In the implementation _of .Mid-Day Meal {MDM) Scheme, _the Committee 
find that no Annual W9rk Plan & Bi.Jdget was prepared nor was there any. 
special plan ·o_r projects for ST students. The Cominittee also note non,o 
avaJ18billty of kitchen sheds, incomplete_ fnfrastruCture in kitchens, 
inadequate kitchen devices and insufficient drinking water, exposure of 
children to health hazards as the meals were being piepared and._served in 
open. and un..flygienlc conditions; absence of grievance redressal 
mechiinism etc. The Departme!lt of School Education & Literacy h.i',l'e 
stated ·that scbools have population of all categories of_ children i.e. -
General, SC & ST and Mid Day Meal is provided to all students on school 
days irrespective of their c~ste. The Depari:ment have flirthei submitted 
that all States have public grievances redressal mechanism and· 
grievances, if any, are promptly resolved. The -Committee feel that the 
Department has not conducted proper inspection of an concerned _States/ 
Districts to gauge the actual state of affairs in the implemen~tlon of-MDMs-
across tbe coUntry, in tenns of schools arid_·infrastruclure- being Ust:id for -
MDMs, quality of fOod, construction of kitchens as per guidelines etc. The 
Committee, therefore, recommend that the Department of School Edu~tion 

_ and -Literary should _either constitute a team Ot its- own or ·engage an 
independent agency to ccinduct thorough inspeCtion of all schoo!S under_ 
MOM Scheme for requisite - remedial _ .iction wherever warranted. The -
Co1itmHtee desire to be apprised of the action taken_ by the De-partmen·t in 
this reg.ire! withirj six months· of the presentation of thi~ report. · 



ii. LNVOLVEMEN_L_Qf LOCAL GOMMUNnY _li\l ·n-11::: __ PLJ\NN!f\lC 
P~$S 
Audit have highlighted that planning for lmpl(}men-W.tiou of Scheme" 

·was deficient as the plans were fomlulated wiU1out specific consideration 
of tribal beneficiaries as_ required under TSP. The Committee feel the need. 
to strengthen the_ planning process with th_e in\lolvement of the community 
especially in bibal dominant blocks. The Committee opine . that it is_ 
imperative to identify and prioritize issues/concerns o~ the local community 
in the planning and decision making Process. The Committee therefore 
recommend that inputs/suggestions of local tribal community should be 
sought ·before finalizing the plan for impfementation of any· programme 
under·the TSP. The Committee are of the view that this would eriable the 
impl_ementing agency to pin point issues that need special attention a'n_d 
·devote additional fund, human resource and-time for resolution of the same. 
and ensure flow of benefits to tribal communities uncfer the respective 
programmes/schemes.· 

13. PROMPT ACTION ON ISSUES HIGHLIGHTED BY THE COMMITTEE 

The Committee note that du:ring the sitting of the Sub..Co~mittee IV 
on 05.01.2017, the representatives of Ute Ministries of Tribal Affairs; Health 
and Family Welfare, AYUSH and D8partments of School EduC3.tion & 
Literacy and Higher Education were requested to furnish their written 
replies and comments on some issues and points relating to their 
M.inistries!Deparhnents: While the ~inistry of Tribal Affairs, Departments of 
School . Education & Literacy and Higher Education and the Ministry of 
AYUSH have furnished the requisite written infOrmation, ihe_ Ml.!'listry .of 
Health and Family Welfare have -not furnished written replies to the relevant 
points relating to ~em in spite of repeated ~minders. Taki_ng a serious . 
note of such aberration, the Committee caution the Ministry of_ Health and 
Family Welfare· to be more· alert and careful in. future and urid"ertake 
immediate measures to tackle issues like discrepancies/lacunae in the 
implerilentation. of. immunisation programme, shortfalls in providing 
maternal health facilities, child health facilities etC. under the Child ·He"alth 
Flexible Pool, loophoies in the implementation of Flexible Pool for Sffitt) 
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----l'"rogramuio huplmnentatio.11 Pi,m (FPS1?1!9) unll Reproctucti'\10 Child t101:1!th 
Flexible· Poo! (RCHFP) etc. The Committee desire to be apprised of the 
action taken by the Ministry of Health and Family Welf.:irH on these i};sue5· 
within six months of the presentation of this feport. 

NEW DELHI; 
4·ceCember, 2017 
13 Agrahayana.1939 (Saka) 
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